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Act No. XXVI of 1949 -
[PASSE]{ BY T3E DOMINION LEGISLATURE]

(Recezved the assont of the Governor-General on the 22nd April, 1949)
1An Act, further to amend the Indian Tea Control Act 1938

-

- HEREAS it is expedient further to amend the Indlan Tesn Control Act
1968 (VII[ of 1938) for the purposes hereinafter appesring;

It is heleby enacted as follows :—

1. Short title.—This A:ct may be called the Indian"Iea Cc}ntrol (Améndment)
Act, 1949, %

2. Amendment of section’ 2, Act VIII of 1938.—For clause (¢} of secfion 2

~‘of the Indian Tea Control Act, 1938 (hereinafter referred to as the said Act),
 the following clause shall be substltuted namely:— :

" “(e) ‘owner—

(1) with reference to a tea estate or garden, or 8 sub-division.,
B . thereof, the possession of which has. been transferred by lease, mort- .

-gage or otherwise, means the transfelee 50 long as his rlght to posses-
sion subgists, and o

(1) with reference to & tes qstate or garden, or a sub-division theres 7
of, for which an agent is employed, means the agent if, and in so far
88, he has been duly authorized by the owner in that behalf. "

8. Amendment ‘of section 26, Act VIIL of 1938.—-*In seo’mon 26 of the sald
Aet —

S (@) in the first paragraph, for the words *‘save. in pursuan’ce of a written
v permission granted by or on behalf of the Committee', the words -‘‘unless
permission has’ been granted in writing by or on behalf of the Committee

and such permission was in force on” the date. aforesaid or was D'ranted
- after that date’” shall be substituted;.

(it} in clause (a) of the proviso, for- the words and figures “‘on or before
the 3lst day of March’’ in the three places where they oceur, the words
‘‘on -the 81et day of March’’ shall be substituted;

(i) in clause (b) of the proviso, the words ‘“which are worn ‘out on or

before the 8lst day of March 1948” shall’ be omitted, and for the words

“on r before the 8lst day of March” occurrmg later, the words “‘on -the -
81st day of March™ shall be substituted.

4, Amendment of-section 29, Act VIII of 1938 —In section 29 of thé sa,ld 2
Act,—

.

(i) in sub-section (1) clause (c) shall be- relettered as clause .(d), and
~the followmg shall be inserted as clause (¢), namely:—

““(¢) has since been transferred to the Central or a Provmclal Gov-

ernment or to & local authority and no longer carries tea or”
(i) in the proviso to. sub section (2) for the words ‘‘or compulsonly
. acquired’’ the words- ,compulsonly acquu'ed transferred, or resumed’’
. sholl be substituted.
¢
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